
269   filing Attention <oabetter   ,;C(1? PgC 1994]    v.oAVtBW Public Importanc*, ,270 

THE DEPUTY CHAIRMAN: This is not 
proper . . . (Interruptions) ... This is not proper 
at all ... (Interruptions) ... If you are not 
interested, I adiourn the House. Till 3.50 the 
House is adjourned. 

The House then adjourned at 
fifty-three minutes past two of the 
clock. 

The House re-assembled at thirty-one 
minutes past three of the clock. The Vice-
Chairman   (Shri Md. Salim)    in    the 
Chair. 

SHRI IAGDISH PRASAD   MATHUR : 
Sir,   ...   (Interruptions)   ... 

SHRIMATI SAR ALA MAHESHWAR!: 
Sir,   . ..   (Interruptions)   . .. 

SHRI V. GOPALSAMY: Mr. Vice-
Chairman, Sir, ... 

THE VICE-CHAIRMAN (SHRI Md. 
Salmi: The House stands adjourned for half-
an-hour. 

The House then adjourned at 
thirty-two minutes past three of the 
clock. 

----- 
4.00 PM. 

The House reassembled' at one minute past 
four of the clock, The Deputy Chairman in the 
Chair: 

 
SHRI V. GOPALSAMY: Madam, I am on a 

point of order. (Interruptions). 
THE DEPUTY   CHAIRMAN: What is this   

?  (Interruptions). 

 
THE     DEPUTY     CHAIRMAN:   Go 

' back to your seats ... (Interruptions) 
' Please so back. Otherwise, I will adjourn 
the House till 5 o'clock . . . (Interup- 
tions) I am going to adjourn the House 
... (Interruptions) I can't allow this 
.. .   (Interruptions)     The House      is 

adjourned till 5 o'clock. 
The House then adjourned at six 

minutes past four of the clock. 

The House reassembled at five of    the 
clock, The Deputy Chairman in the Chair. 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

On the situation arising out of the ongoing 
massagitation in hill areas of Uttar Pradesh 

demanding  a   separate   Uttarakhand   State 
and the action taken tftercpn cont'd 
gTHtlllrf : ferft 3K H*H+IT ^rr^T tr^r 

How      many        times      did      I      do 
1  namaskaram? 

t[ ] Transliteration in Arabic Script. 
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THE LEADER OF THE HOUSE (SHRI S. 

B. CHAVAN) : Madarn, since the Prime 
Minister is going to come in a few minutes, I 
request you to permit me to reply to what 
Shri Mathur has said in the morning on the 
Calling Attention Motion.   . . .   
(Interruptions)   ... 

SHRI MD. SALIM : Madam, Mr. Sukh 
Ram is here   ...   (Interruptions)   ... 

THE DEPUTY CHAIRMAN: Mr. Salim, 
please sit down. Sometimes you should listen. 
Please sit down ... (Inter* ruptions)   .. . 

SHRI MD. SALIM : Madam Since Mr. 
Sukh Ram is here. We can start ... 
(Interruptions)   ... 

THE    DEPUTY    CHAIRMAN :   No. 
nothing doing. Chavanji, you please go 
ahead. 

THE       MINISTER       OF HOME 
AFFAIRS (SHRI S. B. CHAVAN) : Madam, 
I have already said ... (Interruptions)   .,. 

SHRI S. JAIPAL REDDY (Andhara 
Pradesh) : Madam, in the Hindustan Times, a 
report appeared which says that Mr. Sukh 
Ram was planning to bring a privilege motion 
against me. I will rather welcome it. I would 
rather we'come the privilege motion against 
me to be tabled by Mr. Sukh Ram ... 
(Interruptions)   ... 

THE DEPUTY CHAIRMAN : All right  .. 
.   (Interruptions)   ... 

SHRI S. JAIPAL REDDY : Madarn, 
according to the report in the Hindustan 
Times, Mr. Sukh Ram is planning to move a 
privilege motion. 

THE DEPUTY CHAIRMAN : Let it come. 
Then we will see. 

SHRI .JAIPAL REDDY: I would rather 
welcome it. 

SHRI S. B. CHAVAN: Madam, I have 
already said that the issue is so complicated 
that    it is very    difficult  to 

tt ] Transliteration in Arabic Script. 

come te any conclusions. We are trying to 
persuade different sections of people coming 
from the Uttarakhand region. At the officers' 
level, we are having discussions. I myself am 
going to have a discussion with some of the 
leaders of that area with a view to finding 
some amicable solution. I think hon. Shri 
Mathurji should be able to understand that this 
is an issue on which, if I am asked to make 
immediately some commitment, it is going to 
become a very difficult proposition because 
the State Government seems to have filed an 
affidavit in the case which is pending with the 
High Court. The rejoinder which they have 
filed on behalf of the Government is, in fact, 
contrary to what they have passed in the 
Legislature, thereby, saying that it is not a 
backward area, not at all. Beyond this, I am 
not going into further details. 

Madam, on both sides there are people who 
are having very fixed ideas. Then, it becomes 
the responsibility of the Government to see 
that both the sections are persuaded to find an 
amicable solution. One section should get the 
feeling that something has been done to them 
and the other section should also get the feel-
ing that they are not deprived of anything. 
That is the way we should deal with the 
matter. So, we are trying to reconcile both the 
section and are trying to find an amicable 
solution. That is going to be my effort. I 
request the hon. Members, especially those 
who come from that area, Dr. Murli Manoher 
Joshi in   particular.. . .    (Interruptions)   ... 

SHRI SATYA PRAKASH MALAVIYA 
(Uttar Pradesh): He comes from Allahabad. 
He left that area very long ago. 

SHRI S. B. CHAVAN: Very long ago. All 
right. To discuss this problem, I would like to 
invite some of the leaders of different political 
parties and discuss with them on what lines we 
should try to find a solution to this problem 
because whatever we do, I am sure, is bound 
to have some fall-out. That is why I would like 
to avoid any kind of confrontation in this 
matter. This is an emotional issue. Those who 
entered into this agitational approach happen 
to be ex-soldiers, ex-armymen, who. in fact, 
have done an excellent job for the security of 
the country. I will have to keep this in view. 
After discussing matter with different sections 
of the House, as far as possible, I will try to 
find an amicable solution. I am sure pll the 
hon. Members will help the Government in 
this matter. 

SHRI JAGDISH PRASAD MATHUR : 
What about the atrocities committed by the  
police   . . .   (Interruptions)   .. . 

JMWIWRI : fW«. TTW i (watiM) *rmT 
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SHRI S. B. CHAVAN : Madarn, I want to 
react to it first. There seems to be a total 
misunderstanding in what the hon. Member 
has said. I have merely said that the criteria 
on which a separate State can be considered 
was, as per one of the judgments of the 
Supreme Court, that if a particular area 
happens to be economically and socially 
backward, it might be that there is a case for 
the consideration of the same. 

Thereafter, there has been one more 
judgment. But the Uttar Pradesh Government 
in their rejoinder said that from all points of 
view, having all criteria in view, this 
Uttarakhand area does not fulfil any of the 
criteria and that is why it cannot be 
considered as backward. That is the noint. 
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THE DEPUTY CHAIRMAN : Nothing is 
going on record. (Interruptions) The hon.  
Home Minister,  please. (Interruptions) 

SHRI S. B. CHAVAN: Madam. 1 would 
be very brief in my reply. (Inier-ruptions). 

THE DEPUTY CHAIRMAN : Nothing 
else is going on record. Let the Home 
Minister speak. (Interruptions) 

SHRI INDER KUMAR GUJRAL (Bihar): 
Madam, please give me half-a-rhinute. 

THE DEPUTY CHAIRMAN : Let the 
Home Minister answer. 

SHRI INDER KUMAR GUJRAL: 1 will 
take just half-a-minute. I had requested the 
Home Miniser. (Interruptions). 

THE DEPUTY CHAIRMAN: Order, 
please. I cannot allow so manv peoole. We 
have the other statement also. (Interruptions) 
Now, let Mr. Gujral speak. 

SHRI INDER KUMAR GUJRAL : 
Madarn, the point I want to make is this. It is 
not a question of this party versus that party.    
The points, mainly, are two 

about which we all feel concerned. One is, we 
niusi get a credible report about the incidents 
that haye happened because we are all 
worried.    (Interruptions) 

THE DEPUTY CHAIRMAN: Let him 
speak. He has a right to speak. (Inter-
ruptions). 

SHRI INDER KUMAR GUJRAL: Madam, 
unfortunately, the incidents that have been 
reported have caused a great deal of concern 
to all of us. It is not a question of this side or 
that side. Therefore, it is in the interest of the 
Government to definitely come out and 
punish those who are the culprits in this. 

Secondly, it is understood, whether one is 
on this side or that side, that unanimously, we 
all feel that the formation of the new State is 
desirable. I nope when the Home Minister 
replies, he would try to quieten our 
misgivings, feelings, concern and anxiety on 
these two things. Thank you. 

SHRI S. B. CHAVAN : Madam, on tlie 
point raised by the hon. Member, Dr. Murli 
Manohar Joshi, I fully agree with him that 
those who are in the Army have done a 
tremendous amount of work of which the 
whole nation would definitely feel proud. But 
to say that it is only the soldiers from that area 
who have done the job is not correct. All the 
jawans in the Army deserve our compliments 
for doing a very good job. On that account, to 
say that since they have done this, they are 
entitled for a separate state, is a totally futile 
argument! 

DR.    MURLI    MANOHAR  JOSHI:  I 
have not said like that. 

THE DEPUTY CHAIRMAN: Never mind, 
Dr. Joshi.    Let him speak. 

SHRI . S. B. CHAVAN: About the conduct 
of the District Magistrate, Muzaffarnagar—I 
think the lady Member raised the issue the 
information at my disposal clearly indicates 
that the District Magistrate had approached 
the Press Council of India in regard to the 
wrong information published in the 
newspapers. 

I am not aware as to what the facts are, but 
it is proved even prima facie that he has been 
responsible for making such a kind of 
statement, I will, to the extent possible, try 
my best, with the co-operation of the State 
Government, to put that officer under 
suspension and take action against him  ...  
(Interruptions)  ... 

 

THE DEPUTY CHAIRMAN:.! am not 
allowing  (Interruptions) 
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SHRI S. B. CHAVAN : About the CBI 
report which the High Court has asked for, I 
will have to find out whether it will be proper 
on my part to release any kind of report which 
the High Court has asked for from the CBI. If 
the CBI inquiry had been instituted on behalf 
of the Government, then, of course, I would 
have been in a better position to sav definitely 
what the report contains, but because of this 
limitation it won't be possible for me to give 
any kind of information to this House. It is 
entirely for the High Court to make use of the 
CBI report either this way or that way. I do not 
know what the report is. 

Only one point more and I have done, 
Madam, and that is about the Women's 
Commission. Though the preliminary report 
was not so much favourable, the Members of 
both the Houses were specially requested by 
me to go over there to see things for 
themselves and then report to me. 
Unfortunately they could not come to any 
definite conclusion and they said that at least 
at Muzaffarnagar they did not find any 
evidence on which they could possibly come 
to a conclusion. 

About the gang rape which is being alleged   
...   (Interruptions)   ... 

THE DEPUTY CHAIRMAN: Let him 
finish.    What he is saying is not his view. 
That is what the report says. 

SHRI S. B. CHAVAN : It is not mine. This 
is the report of the hon. Members of Parli 
amenet from both the sides ... (Intcr-ruptions)  
... 

SHRI IAGDISH PRASAD MATHUR: 
Only the Congress Members signed the report  
..       (Interruptions) 

THE DEPUTY CHAIRMAN: I am not 
allowing anyone except the Home Minister. 

 
SHRI S. B. CHAVAN: After I got the 

preliminary report from the Women's 
Commission, I had specially requested them to 
go to the hilly areas, meet some of the women 
and try to find out what the facts are. And I am 
in full agreement with our esteemed friend, 
Guiralji, when he says that it is not a question 
cf this side or that side deciding, upon a party 
bas;s, as to what action should be taken. I ara 
sorry to say that' after visiting tho'e areas, the 
Women's Commission submitted a report 
which clearly establishes that there was a gang 
rane on some of the women. I can't possibly 
say. whether the Women's Commission will 
allow me fo place that report On the Table of 
the House. • Tt is something about .which, un-
less'J consTilt them, T won't be in a position to 
say. But whatever little I know this is   the 
position,    and I   feel   really 

ashamed that such a conduct should have 
been found amongst people who, in fact, 
Were responsible. Whether they were 
ajgitationists or someone else I am not aware, 
but the fact remains that there has been a gang 
rape and those who are responsible will have 
to be severely dealt with. There is no question 
about that. This is our view. 

THE    DEPUTY   CHAIRMAN: Thank 
you. Now, that matter is over. 

 
No, no. I won't permit anything now. Now we 
have the statement regarding the Gian 
Prakash Committee report. 
,... 

'• 
' 

STATEMENT BY MINISTER 
Gian Prakash Committee   

Report 
THE MINISTER OF STATE IN THE 

PRIME MINISTER'S OFFICE (SHRI 
(BHUVNESH CHATURVEDI): Madam 
Deputy Chairman, A Preliminary Ad-
ministrative enquiry to ascertain and report to 
the Prime Minister facts and fix prima facie 
responsibility for lapses, if any, in dealing 
with the situation arising out of shortage in 
availability of sugar' in the current season was 
ordered in July, 1994. The enquiry was 
entrusted to Shri Gian Prakash, Retired 
Comptroller and Auditor General o'f'India. 

Shri Gian Prakash had submitted his report 
or 5th October, 1994. 

The report has been placed in the Library 
of Parliament to enable Hon'ble Members to 
peruse it. 

The issues relating to the projections of 
availability of sugar in 1993-94 and imports to 
meet the shortage have two major facets. The 
first one relates to procedures within 
Government, for dealing with the situation 
that arose. These are issues having 
administrative implications. The other facet 
deals with issues relating to the allegations 
that the prices paid for import were unduly 
high and domestic industry was also given 
unreasonable profits at the cost of the 
consumer. Motives for deliberately delaying 
decisions have been imputed and it has been 
said that some beneficiaries of the inflated 
import prices have made money at the cost of 
the country. -Similarly, releases were mani-
pulated to jack up prices and allow extra 
profits to mill owners. 


